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IN THE MATTER OF: 

Ashwani Kumar Dubey 

Union of India & Ors. 

BEFORE THE NATIONAL GREEN TRIBUNAL 

OTAR 

COMMITTEE. 

NANDLAL 

Ad 

PRINCIPAL BENCH, NEW DEHI 

O.A. N0. 164 OF 2018 

OBJECTION ON BEHALF OF RESPONDENT NO. 20 (ANPARA 

THERMAL POWER STATION) TO THE 5"H QUARTERLY 

REPORT DATED 14.01.2022 FILED BY THE JOINT 

cat 

Sonbhefr�, t.?. 

GOV T.ot 

Vs. 
...Applicant 

2. That the said Order was assailed by the Respondents 

before the Hon'ble Supreme Court. The Hon'ble Supreme 

Court vide Order dated 05.07.2023 decided the said 

issue thereby observing that the Answering Respondent 

Vas not given an opportunity to file its objections to the 

...Respondents 

1. That this Hon'ble Tribunal has passed Order dated 

18.01.2022 thereby levying penalty upon the Answering 

Respondent No. 20 i.e. Anpara Thermal Power Station, 

based on the recommendation made by the Joint 

Committee 5th Quarterly report dated 15.01.2022. 

1

19

19
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recommendations so made by the Joint Committee, 

based on which the Order dated 18.01.2022 was passed 

by this Hon'ble Tribunal. 

3. Accordingly, this Hon'ble Tribunal after taking note of 

the Order dated 05.07.2023 passed by the Hon'ble 

Supreme Court was pleased to issue notice to the 

respondents herein, thereby granting an opportunity to 

file objections to the Joint Committee Report. 

ANANDLAL 

4. That as per the report submitted by the Joint Committee, 

following recommendations were made for the Answering 

Respondent: 

" The unit may be asked to install flow meters to measure the 

amount of ash slurry discharged into the ash pond and the 

amount of water recovered and recycled from it. 

" The unit may be asked to trap the discharge of wastewater 

containing ash into the Rihand reservoir through the drain at 

power house area. 

Are: Sonbnad'a 3PJ 

The unit may be asked to furnish explanation regarding not 

achieving Zero Liquid Discharge (ZLD) in ETP & STP and also 

gd, 
4TUNT, HPG-231225 

(6.1 24 
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can be asked to submit a time-bound action plan for achieving 

NANDL Ado 
(Reg. yo001 

ZLD. 

Sonbhad:, UP 

OFU 

The unit may be asked to ensure complete restoration activity 

by removing deposited fly ash on the surface of the Rihand 

reservoir near the ash pond overflow lagoon area in time 

" The unit may be asked to submit a time-bound action plan for 

bound manner. 

100% f1ly ash utilization at the earliest. 

The unit may be asked to make such a provision that the 

surface runoff water from the surrounding area does not 

reach the ash dyke. 

5. That after having made the above stated recommendations, the 

Committee went On to recommend for imposition of 

Environmental Compensation (EC) of Rs. 1,36,80,000/- for not 

cornplying the conditions of ZLD for ETP and STP. 

The process of installation and commissioning of the FGD 

system needs to be expedited in realization of the revised 

6. It is submitted that in terms of the said recommendations, 

following is the compliance status of the works completed in 

respect thereof by the Answering Respondent: 

timeline. 

BoloIofdogUrGa fu fo 
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No. 
1. 

S. 

2. 

NO 
NANDLAL Advc (Reg, No.-29|e 
Are 

OFU.P. 
NDi 

Committee's 
Recommendations 

The unit may be Anpara A, B & D-TPS: -Flow meters 

asked to install flow have been installed & commissioned. 

meters to measure The Answering Respondent has 

the amount of ash intimated the IT Division, CPCB 

slurry discharged about installation of flow meter vide 

into the ash pond letter dated 

Compliance status of Anpara 
Thermal Power Station 

The unit mnay 

and the amount of commissioning was already done on 

water recovered and 02.01.2023 and 08.01.2023. The 

recycled from it. 

discharge 

wastewater 

30.01.2023. 

true copy of the letter dated 

30.01.2023 along with information 

AnnexKure R-l. 

be A & B-TPS :-Installation of ETP for 

asked to trap the Anpara A & BTPS has been 

The 

regarding work completion are 

attached herewith and marked as 

of completed and the same is presently 

under trial and run. The copy of the 

containing ash into Lol issued for works of ETP is 

Annexure R-2, 

the Rihand reservoir attached herewith and marked as 

3-URT, E-231225 
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ANDL 

3 

Area Sonthads. UP 

through the drain at D-TPS :- ETP system of 10 KLD 

power house area. capacity is already installed and 

asked to furnish 

working. 

Prescribed norms are being followed 

and no ash/ash water is mixed into 

wastewater discharged into Rihand 

Reservoir. 

Self-Monitoring 

wastewater is being regularly carried 

out by Anpara TPS staff as per norms 

and standards. Further, Indian 

Institute of Toxicology Research, 

Lucknow has also been engaged vide 

Lol dated 01.04.2023 for (quarterly 

testing) this work as third party 

testing agency. The true copy of the 

Lol dated 01.04.2023 is attached 

herewith and marked as Annexure 

R-3. 

and testing of 

The unit may be Anpara TPP is committed to achieve 

zero discharge (ZLD). 

GoyoIofoYIGT f4 fo 
3/4RT, HHE-231225 

6.·o24 
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NANDL 

Sunbtuadts. 

OFy 

explanation 

regarding 

achieving Zero Liquid 

not 

Discharge (ZLD) in 

can be asked to 

submit a time-bound 

action plan 

achieving ZLD. 

ETP for A & B-TPS :- Installation 

ETP & STP and also . ETP for D-TPS :- ETP System of 

for 

of ETP for Anpara A & B has been 

completed and the same is 

presently under trial and run. 

10 KLD is installed and working. 

STP for A &s B-TPS :- Effluent 

inside Power Plant is of very low 

magnitude i.e. less (0.0250 MLD) 

and stabilized through septic 

tanks and soak pit. 

" No domestic effluent from Plant 

area is discharged outside the 

premises or through storm drains. 

STP for D-TPS:- STP of 120 KLD 

is already installed and working. 

STP for Anpara colony of 4.80 

MLD capacity is already installed 

and working. 

Plant area ETP & STP efluent is 

not being discharged outside the 

BoyORIofoJYICT Pry fo 
3/4R, TTG-231225 
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/NO 

NANDL 
Advo, 

No. 
Area 

4. 

Sarbaad. 6.P. 

The unit may 

premise. After treatmnent, it is 

asked to 

used in in 

handling plant, making ash slurry 

The 

and utilizing in horticulture etc. 

photographs 

sprinkling in coal handling area, 

STP are attached herewith and 

marked as Annexure R-4. 

of water 

No domestic effluent 

coal 

the surface of the stabilized 

residential colony 

industrial effluent from Plant area 

or through storm drains. 

is discharged outside the premises 

as well as 

with 

from 

be Anpara TPS has removed all visible 

ensure ash from side pocket of Rihand 

complete restoration reservoir before 26th July 2023. The 

activity by removing ash removed from Rihand reservoir 

deposited fly ash on has been filled in low lying area and 

3JrqRT, HTHG-231225 

soil COver 

Rihand reservoir simultaneously. The true copy of the 

near the ash pond current photographs of the Rihand 

sprinkling 

74862



Reg 

Adv 

6 

Suibde,j.P 

overilow lagoon area Reservoir depicting no visible ash are 

in 

manner. 

time-bound attached herewith and marked as 

The unit may be The Answering Respondent has 

asked to submit a already submitted Action plan for 

time-bound 

earliest. 

Annexure R-5. 

plan for 100% fly ash latest MoEF 

from 

action 100% fly ash utilization as per the 

utilization at the 5481 (E) dated 31st December 2021 

surrounding 

Notification 

and 30th December 2022 for ash 

R-6. 

utilisation to the Concerned 

authorities. The copy of the ash 

utilisation action plan is attached 

herewith and marked as Annexure 

The unit may be Raising of the main ash dyke has 

asked to make such been completed as on 31.05.2022 

a provision that the and there is no overflow to Rihand 

surface runoff water Reservoir. All the settled-Ash-water 

S.O. 

the is recirculated through AWRS pumps 

area to make ash slurry. 

3ANI TG-231225 

J6-)o24 
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NO 

does not reach the Drainage from Morcha Nalla is taking 

ash dyke. 

NANDL, 
Advo 

place during Monsoon season only. 

For the said purpose the Answering 

Respondent has made all possible 

efforts to mitigate the surface runoff 

that arises from Morcha Nalla for 

making ash slurry through 

recirculating system. The Answering 

Respondent has also issued LOI 

dated 06.06.2023 to M/s CWPRS, 

Pune for consultancy regarding 

diversion study of Morcha Nalla. The 

true copy of the Lol issued for 

diversion study of Morcha Nalla is 

attached herewith and marked as 

Annexure R-7. 

None the less, earlier situation vis-a 

vis Morcha Nallah does not exist as 

on date since the Ash Dyke raising 

works are already completed and no 

leakage is taking place. 

3rruNI, -re-21225 
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7. 

NANDLA 
Advoc 

The procesS 

installation 

of Installation of FGD in Anpara D-TPS 

commissioning of the comnpletion date is June 2025. 

rcalization of 

and is under progress and expected work 

FGD system needs to M/s. Beijing SPC is doing the work. 

be expedited in Overall progress for installation of 

the| FGD is 51%. The true copy of the Lol 

revised timeline. issued to M/s Beijing SPC for FGD 

Works are attached herewith and 

marked as Annexure R8 (Colly). 

In this regard it is further submitted 

that the MoEF & CC vide notification 

dated 05.09.2022 has specified 

extended timelines 

compliance for non-retiring Thermal 

Power Plants and has granted a 

blanket 2 year extension to the 

Thermal power plants to install 

for SO2 

pollution control technologies and 

comply with new emission norms. 

afqT TTG-231225 
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, That in furtherance of the above, while imposing the EC, the 
committee had noted the compliance status of the Power Plant 

of the Answering Respondent as on 31.10.2021 in the following 

manner: 

" The wastewater generated through Units A & B is discharged 

into Rihand Reservoir after the treatment. This effluent also 

NANDL 

carries the ash content. 

8. That the above compliances show that the Answering 

Respondent was aware and had undertaken necessary steps. 

Howevcr, the committee while making its recommendations 

failed to take note on the same and further went on to 

recommend imposition of EC. 

Similarly, the treated wastewater from the STP is also 

discharged into the Nalla which finally meets the Rihand 

reservoir. 

" It has been informed that ETP of 30 MLD capacity is 

proposed to achieve the prescribed ZLD condition. 

9. That in view of the above, it is submitted that the Answering 

Respondent has complied with all the pre-requisite conditions. 

OFUf 

Sonsicaln. U.P 

It is submitted that as on date, the Answering Respondent has 

3/F4RT, HG-231225 

114866



(Reg. 

duly taken all necessary steps to achieve ZLD. As a matter of 

abundant caution has taken several steps towards the same 

have been taken which are illustrated as follows: 

Arfa Dudu Korhadta, UP 

a) In DTPS Plant, processed water from the plant and storm 

water are reaching into ETP plant which is being treated 

without any leak/ discharge. 

b) Sewage is treated separately through STP and it is ensured 

that the same is not nixed with processed & storm water. 

c) Plant area ETP & STP effluent is not being discharged 

outside the premise. After treatment, it is used in sprinkling 

in coal handling plant, making ash slurry and utilizing in 

horticulture etc. 

d) Domestic efluent in the Anpara TPS colony & CISF colony 

are being treated in existing STP of 4.8 MLD Capacity. 

e) Self-Monitoring and testing of wastewater is being regularly 

carried out by Anpara TPS staff as per norms and 

standards. Further, Indian Institute of Toxicology Research, 

Lucknow has also been engaged vide Lol dated 01.04.2023 

for (quarterly- testing) this work as third party testing 

OFUP.D 

agency. 

l6-24 3EURT, i-HG-231225 

124867



1) In A & B-TPS Plant, Sewage inside Power Plant is of very low 

magnitude i.e., less (0.0250 MLD) and stabilized through 

g) Prescribed norms are being followed and no ash/ash water 

is mixed into wastewater discharged into Rihand Reservoir. 

10. That in terms of the above, the recommendations made by the 

committee cannot be considered as an absolute finding for the 

purpose of imposing EC. Hence any recommendation in terms 

cannot be taken in view of the compliance and steps taken by 

the Answering Respondent as stated above. It is further 

submitted that the Answering Respondent religiously follows 

all the norms and is compliant in terms of the above. The 

Answering Respondent is further willing to execute any other 

works for the purpose of abundant caution as is suggested by 

the concerned authorities or this Hon 'ble Court. 

septic tanks and soak pit. 

11. That the Answering Respondent is not filing any para-wise 

Reply to recommendation of the committee and the Answering 

Respondent reserves its right to file a more detailed reply as 

and when required depending upon the circumstances of the 

Rresent case subject to the leave of this Hon'ble Tribunal. 

'NANI A 

OFU.P 

(Reg. No.290: 
el 

3ru qye-231225 
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Place: New Delhi 

Dated: _01.2024 

NAND: Advo 

OF U.P. 

THROUGH 

RESPONDENT No.20 

ADARSH TRIPATHI 

Advocates for the Respondent No. 20 

G-34, Basement, Lajpat Nagar-III 

1o-l24 

New Delhi 

9090416535/9425308454 
adarsht9 12003@gmail.com 

4r*r -231225 
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/NAND, 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DEHI 

IN THE MATTER OF: 

0.A. N0, 164 OF 2018 

Ashwani Kumar Dubey 

CoVi. 

Union of India & Ors. 

ANOTARY 

Vs. 

AFFIDAVIT 

I, Rakesh Chandra Srivastava, S/o Sri Guru Narayan Srivastava, 

aged about 59 years, working as Chief General Manager, Anpara 

Thermal Power Project, Anpara, Sonebhadra with the Respondent 

No. 20, having its registered address at G-1, ATP Colony, Anpara, 

Sonebhadra do hereby solemnly affirm and state as under: 

...Applicant 

I am competent to sign and swear this Affidavit. 

...Respondents 

1) That I am the authorised representative of the Respondent No. 

20 in the above mentioned matter. That I am fully acquainted 

with the facts and circumstances of the present case and hence, 

2) That the contents of the accompanying Statement of Objections, 

which has been drafter under my instructions, are true and 

S r225 

154870



correct to the best of my knowledge as derived from the official 

records and nothing naterial has been concealed therefrom. 

3) That the annexures attached along with the accompanying 

statement of objections are true copies of their respective 

originals 

Verification: 

I, the abovenamed deponent do hereby verify that the contents 

of my above evidence affidavit are true and correct to my 

personal knowledge as well as derived from the records of the 

company and no part of it is false and nothing material has been 

concealed there from. 

Verified at dueh on this l6_ day of o-, 2024. 

NANDLAY 

I6-I-o2 DEPONENT 

Advoc 
Wo 28420:j* 

Sonbhadr p 

GovT. OFuP. Grol24 

DEPONENT 

BoyorlofaogcyrG fAu fo 
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